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8. THE DIRECTOR OF MINES AND GEOLOGY

Sri Anjaneya Towers, D.No. 7-104, B-Block

S5th & 6th Floors, Vijayawada

Ibrahimpatnam, Andhra Pradesh 521456

Ph NO. 08632442113, Email: admin@apmines.gov.in

9. THE ASSISTANT DIRECTOR OF MINES & GEOLOGY,
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S/0. PARASURAMI REDDYAge 60 years, Occ: Business

H. No. 4/1/26, Naidupet.
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Ph No. 9848487411, Email: chandraminerals48@gmail.com

12. SRI Y. JANAKI RAMI REDDY,

S/o. Subba Rami Reddy Age 70 yeai"s, Occ: Business
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Ph No. 998900400, Email: saranreddy99@gmail.com
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Ph No. 9441847833, Email: duvvuruvinayreddyS@gmail.com

14. M/S. SHREE VAMANA ENTERPRISES

4/47, Canara Bank Building

Chintavaram Village, Chillakur Mandal

Tirupati District, Andhra Pradesh-524412

Represented by its proprietor Mr. Mohan Kartik, S/o. Mohan
Ph No. 8500906555, Email: kartheekece.vlr@gmail.com

\/

Member Secretary
SEIAA, AP



15. M/S. VAMANA FUTURE GEN PRIVATE LIMITED

4/47, Canara Bank Building

Chintavaram Village, Chillakur Mandal

Tirupati District, Andhra Pradesh-524412

Represented by its Managing Director Mr. Mohan Kartik, S/o0. Mohan
Ph No. 8500906555, Email: kartheekece.vlr@gmail.com

...Respondents

COUNTER AFFIDAVIT FILED BY THE 3 RESPONDENT

I, Dr. P.V.Chalapathi Rao, son of Pasala Lakshmaiah, aged 53 years,
Member Secretary, AP State Environment Impact Assessment Authority,

Vijayawada do hereby solemnly and sincerely affirm and state as follows:

1. I am the 3rd Respondent herein and as such I am well acquainted with
the facts of the case.

2. This respondent denies each averment made in the affidavit filed in
support of the application as false and incorrect except those that are

specifically admitted herein in this counter affidavit.

3. With regard to the averments made in paragraph 1 of the affidavit is not

related to this respondent and hence there are no remarks.

4. With regard to the averments made in paragraph 2 of the affidavit is
denied as false. It is submitted that, it is true that SEIAA has issued
Environmental Clearances to R11 to R13 for mining of silica sand

(Annexure -1).

5. With regard averments to the made in paragraph 3 of the affidavit is
denied as false. It is submit that this office received complaint alleging
illegal mining being carried by R11 to R13 on 1.08.2022. This compliant

has been forwarded to the Head office, APPCB and RO Nellore() for taking

‘M' /
Member Secretary
SEIAA, AP



further necessary action as the EC conditions monitoring powers were

delegated to the Board vide G.0.Ms.No120 dt 01.11.2018(Annexure -2).

6. With regard to the averments made in paragraph 4 of the affidavit is
denied as false. It is submit that this Respondent (SEIAA) is processing the
EC applications based on the Approved mining plan and EIA/EMP
prepared by the NABET (National Accreditation Board for Education and

Training Accredited consultants).

7. With regard to the averments made in paragraphs 5 & 6 of the affidavit is

not related to this respondent and hence there are no remarks.

8. With regard to the averments made in paragraph 7 of the affidavit is
denied as false. It is submit that it is true that the compliant has been
forwarded to the Head office, APPCB and RO Nellore for taking further
necessary action as the EC conditions monitoring powers were delegated

to the Board vide G.0.Ms.No120 dt 01.11.2018.

9. With regard to the averments made in paragraph 8 of the affidavit is not

related to this respondent and hence there are no remarks.

10. With regard to the averments made in paragraph 9 of the affidavit
is denied as false. It is submitted that, it is not correct that this respondent
has not taken any action. It is submitted that the Compliant has been
forwarded by this respondent to the Head office, APPCB and RO Nellore
for taking further necessary action as the EC conditions monitoring
powers were delegated to the Board vide G.O.Ms.No120 dt 01.11.2018 on

02.08.2022 immediately after receipt of the complaint on 01.08.2022.

1.1, With regard to the averments made in paragraphs 10, 11, &12 of
the affidavit is not related to this respondent and hence there are no
remarks.

//OLWP\_//

Member Secretary,
SEIAA, AP



12, It is submitted that this respondent craves leave of this Hon’ble
Tribunal to raise additional counter in the course of proceedings, if

required.

In the above circumstances, it is humbly prayed that this Hon’ble
Tribunal may be pleased to dismiss the abovethe Original Application No. 101
of 2022 and pass such further or other orders, as this Hon’ble Tribunal may

deem fit and proper in the facts and circumstances of the case and thus render

justice.
B Szﬁ\@@
Solemnly affirmed Vijayawada BEFORE ME
Andhra Pradesh on -
this the 13t day of March 2023
and signed his name in my presence  _/ Advocate
VERIFICATION

I, Dr. P.V.Chalapathi Rao S/o Pasala Lakshmaiah, Aged about 53 years, Member
Secretary, AP State Environment Impact Assessment Authority, Andhra
Pradesh do hereby verify that the contents of Para’s of Counter Affidavit are
based on record and information are true to the best of my knowledge and
belief.

Hence, verified on the 13t day of March 2023 at Vijayawada

R e
DEPONENT

Member Secretary
SEIAA, AP



G:mdbra Pradesh -
vernment of India
Mmistrv of Envtronment & I‘orests

:No. R " D04 08 2016
SEIAA, A AP - 17 939 Ha Silica Sand IVIme of Sn 5K

: rishua Rcddy at Sy. No. 515/P
_Ballavolu (V) Chillakur (D, SPSR: Nellore' ’
‘ gnyuronmenta‘ Clearance Issue:i Reg N e‘ Dlstrlct Andhra Pradesh -

- THis Tid$ FeTerence 10 your applxéﬁxon da‘ed 2106 2016 X clang Envuonmcnml Cleatance T
~ for the 17.939 Ha. Silica Sand Mine in favour of Sri § Xrishiia Reddy at Sy.No. 515/, - -

_Ballavolu (v), Chillakur (M), SPSR Nellore District, Andbra Pradesh. It was epoted .+ . ’
* that the nearest ‘huraan babitation viz., Ballavolu (V) exists at‘a distanice of about 1.50 km ' ;

. from.the mine lease area. It was noted that the &apital mvestment of the ‘pro_]cct 1s Rs.20. 0.

- 1akhs and capac;ty of thc I’ro;cct is as- follows : ;

:Mmmo of Smca Sand 1,18, ”50 Tones lannum (max)l 1 15 429 ’I‘PA (Avg) m 1’7 939 Ha =

The co-ordmates of the Slhca Sand Mme are reportcd as follomng
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II VItA:s :; open cast mma and the hfe of the mmc is as; 10 years Th€ to‘al mine 13355 areais

N 17939Ha e L ; :
sed in accordancc wuh EIA Nouﬁcanon, 2006 -

III The proposal has been gammcqna;d gf:;csLeVd st “A_ppmsal.(:ommmee & I

dmed e ; n 09.07 2018. The mune Jease was ‘grant

, and its -amen
".'exa.mmcd the apphcaﬂon. in i o Plan W
N 002 for 20 ears. The: -Mining
: I.Cllxan?.noga:lan apgl;ov dy ,2 01 2015 @ anoha tpreductwn ?

was approved on 28.02. 2002 and modified
f 1 18,,50 TPA The cn:dlble .
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clior was initiated against this mide for i ‘\ k
S Ay g . X9 4y " unauﬂmﬂz‘:d Operation i
i\\;a%%ié;goxln the Hon'ble 2?‘1 Addl: Judicial Magistrate of mstncﬁ[s‘s““‘? éarlicran
& 0. 6) and the case is pending.The Commitice also noted gy C.ou'f" Nej,, 1a N
frorft the . cluster of mines as per the MOEF&CC, Ney, thds Ming i ere (Cas, -
g(.)O.No.2269(E),df\tcd 01.07.2016 as this mine's lease was granted Delhi Noi?; Pleg
2013, The Committee recommended for fssue of Environmenta] 1p L0 9t g iy
-Sand mining project ~ 1,18,250 TPA, duly stipulating a conditio hc Corance (o cpfembq
shall maintain the 7.5 m buffer zone all' around the mi e the p )
development. The S ir s 025 a or
lop - The State Level Environment Impact Assessmerit . or g
meeling held on 25.07.2016 examined the proposal and agrecd “‘:\ !;thdnfy (SEL; grecf, by
of t.he ~SEAC‘, duly stipulating a condition'in EC that a‘se{ba'ck d" ne Mendyis S
maintained in case of existing, of any spring chanue] in the mj S1anee of 50 p, sha}mns
. hereby accords Envitonmental Clearznce fo the project as I;:eir;a' The §j IAA? j&b ,
. unger_ the provisions of the EIA Notification 2006 and its subsequgmmned 2t Pary o.}I?
.runc cr__EnVerﬂment v (Prqtectzon) . Act, 1986 subject.to implemcmatio.am"“dmems issyeq
: .$P,ecl_"4, specific and genétal conditions: ) ’ 7 of-the. foliguiig
. . . . N ) " : - g

e

%" A. Special Conditions: B . ,
-+ . L. 'The proponent shall scrupulously follow the guidelines stioulated ho 1. < |
- Sili : . ; : } €s stipulat .
- Silica mines located in Nellore Distit. gw R P uj(a .edn'b? the SEIAA, AP gy

+ 2 Mining shall be restricted to orie meter above the ground vaeroble L

3. Proponent shall establish penmaneat Ambient Air Quality Monitoring Statiog B nia
Yxllag? and carry regular monitoring of ambierit air quality and ensure that sij;c o g
_ inambient air.is less than 3.ug/m3, : o AR cacontent |
4. Proponent shall maintain inventory of dug wélls in the village and record its war B
o, K 4 , rec e
"« inevery 3 months, D o g; A Feeord ts water l_chﬂ‘s :
‘ 5. Dfpth of mining shall be réstricted to 2.5 mts from the stay level in the “minus ‘-z"
6. In the mining lease arez, if the mining depth already exceeds 2.5 nits; 1o mining shallbe - -
- carried in that area under any circumstances.. . o o
7. ’l‘ht_: ‘project proponent shall maintain the setback distance of 50 meters on both sides-of _
spring channel/ from the spring channel if any; and 7.5 ni buffer zone 21l around the mine
_lease area for greenbelt development. Mining shall not be carried 50 mts on either side dny -
-spring chanuel, if any, under any.circumstances. I 4 o
.. ©'~B. Specific Conditions: "~ -
: s a) Air foHuti&_n:F / . L _ .
‘ L Greenbelt shall be developed along the boundary of mining lease area ‘“Ii(fmien
. : < growing trees, with the native species in consultation with the local DPO/AgﬂC O
: ’ Department: ' . o U e e
e e e cd'rcguliaﬂ)" ‘Vaf_cr '

should be, codtroll ;
unloading and at’ transfer points

s 3

v

Fugitive dust emissions from all the sources

"« spraying arrangement on haul foac{s, loading and
£ . " should be provided and properlymmntamed._ o . 1. s
: BT The proporient shall {ake.appropriate meastres to ensure that the 2%%;3 ,Sl_léuif,"’.’??mw
e .+ ... with the revised NAAQ norms notified by MOE&F, Gol on 16.11.2009- | :
/'! ,' 5: P <‘ ce X ,Page20 . Certiﬁed Copy ISSUed 3 .. » ;
g - B o o . - Under R.T.1.-Act ZOOSM%.
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The following measures a:e
- t
u-ansportanorx o‘ be unplcmented to rcducc air pollutxon durmg
5 : ' %;;i: iﬂlb‘:— grai:i to mitigate the dust emission. * -
. e sprinkled at regular-interv :
al o
other servxce roads bvaater sprmk]ers to supprzs?zu?tam ha?“, mad and

- The followma measures are to be mplememed (o reduce Nmsc Pollutlon =

e ; }I"rl:)gir ::nd rcgular mamtcnance of vehmles and othareqmpmcm :
S e :l?orltfrf ;:)r(:olsurc of workers to excessive noise: "’ L
. fearmuffs o p! oyed shall be: provxded wuh protccnon cqmpment.ar’xd'
» . Speed of tricks entering 1
B spccd 0(05 lmlph or leaving thc Toine 15 o be liniil

tcd 10’ moderatc :

3 revenl undu

Mcasures should be taken to com; Iy A
\ p! y wnh thc provisions’ laxd under Nois¢ Pollunon
: ﬁe;uit;tcg and' Control) (Amendment) Rules; 2010;. dt.- 11.01.2010 issued by ‘the
) Ol to control noisé to the prescribed levels. Workexs euoanred n operanons Of
) HEMM ote should be prowdcd wuh ear plugs/muffs .

b) Water Pollutlon-

-‘The souxce of water is Bote wall Total water requuemcnt is
: KLDis “wsed for Dust suppressxon, 1.0 KLD is uscd for devclopment of:

KLD is uscd for domcstxc purpose

22 5 KLD outbEhat 200,
green belt 15

Garland d:am and siltanon ponds of appropnate size should be constmé'téd fo} théf T
sworking pit to arrest flow of: siit and sediment, The water 50 collected s should be utilized -
“for. watering the mine area, roads, green “belt ‘development elo. The drams should be»

1€ gularly desilted, parﬁcularly after monsoon, and mmmamed propcrly

“should bc camed out byr

ater lcvel “and quahty
onent-in ‘and droudd projcct .

of around W

Revular momtonng

estabhshma a nctwork of existing wells. by the project Prope el

" ared mconsultauon Regxonal Directory CGWB;: ‘Southern Region, Hyderabad Data =0
erval 10 MoEF&CC CGWA and CGWB‘ LE T

-thus. collected . should ‘be sent.at rerfulax inte

Southem, Reg)on, Hydcrabad

sures to au«rmcnt groundwater resourccs in the area s)}all'ﬁe S
;onal Director, CGWB, Southcm

Sunable conssrvanon mea!
nsultation’ with Regl
for ramwater harv estmg

Janned and: mplemcnted 4n €0
%eelon Hyderabad Smtable measums should be:taken
m the competent authonty should be obtamed for dmwl of ground water, ,', EERRUE
forﬂ:.lsproject S - : : : o S

Y. Penmssxon fro
o 1f any, reqmred

) ’.;C) Sohd Wastc .
To soﬂ if an Hiall bc staoked propcrly wuh ptop
should be used for plantatmn purpose. . .
'Ihe followma measures are to bc adopted to coutrql ej-o_sgon pf d?_[.nps;_ :

‘ PageBofﬁ ST ‘ ]
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> Retention/toe walls shall be prowded at Lhe foot of the dumps

> Worked out slopes are to be stabilized by plantmg appropriate Sh.ﬂlb/grass
species on the slopes.

RV i S Waste oils, used ods generated from the EM machmes, mining operations, nf any, shall
’;be disposed as per.the Hazardous and other Wastes (Management; and lransboundary
'movement) Rules,’ 2016 to the recyclers authonzed by APPCB
“iv. The proponent shall ensu:e proper reclamauon of mmcd out arca in oonsultanou with the .
mlmng departmeut . .
B ,‘Genéral Coﬁdiﬁons- -

o A,Y:Tlus order is vahd for EY pei'iéd of 103755?? or"ihe expiry date of minc lease pcrlod :
lssuedh},the Govarnment of A P., whmhever is earher

B

: “Consent for Estabhshment" & “Consent for Operanon“ shall be obtzmed from Andhra
. Pradesh Po]lunon Contml Boatd under Au' and Water Act to carry on mmmg

N o N lll . “No change in mining technolugy and scope of workmc should be' made w1thout pnor
o S .70 approval of the-SEIAA,A. P. No fuither expansion or mod:.ﬁcauons in the mine shall be -

©.. ¢ catried out wnhout ‘prior approval of the SEIAA, AP/ MoE&F, Gol, Ncw Dcun as o
S apphcable.; R

- "The balf: yearly compliance reports in respect of the tenns and condmons stipulalcd in
““this. order &.monitoring reports shall-be uploaded in"the -website of thé project
- periodically. . It shall s:multa.neously be submitted in hard and soft copies to-the SEIAA

7 and M:msuy s Regtonal ofﬁce, Chennai-6n 1“ June aud 1= December of each calendar
. :yca_r; . . £

3,

S v L Ofﬁmals from the Reulonal Otﬁce of MoEF&CC Chennai and APPCB who would be
" ‘moniforing the implementation of environmental ‘safeguards should ‘be given full ¢o- -
g opcxatxon, ,facxlxhes and documents/data: by the - project proponents .during their

R _ . - - inspection. A complete set of all the documents shallbesubmmed to- the CCF, Rec:onal
Lo et -Ofﬁccto MoEF&CC Chennax . ]

g Fou.r amb:ent air, quahty—mo’ onng statlons shou!d be estabhshed in the core zone as
well ‘as in the buffer zone. Location of the stations  should be decided based on the
metcorologlcal data, topographxcal features and envu-onmentally and ecologically ..
T E e e W T sensitive targets and frequency of morutonno should be undertakeh in consultatxou with
o s ~*  the State Pollution Control Board :

': : i, . Dataon ambient air qualu.y should be regularly submitted 16 the Muustry including its
5’ TR Regxonal Office located at Bangalore and the S!ate Pollutxon Comxol Board! Ccntml
S Polluuon Control Board once in six momhs '
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\ =)

originating from the minc}egse'(shaﬂﬁé"t%'@?é -

. Qocupational health .surveillance program of the ‘workers should, be undertaken -
petiodically. to observe any “ontractions  due o exposuré - to dust ‘arid take -corrective’.
measures, if neede R LTI A

cocment.coll with suitable qualified personnel should be o
S:nior-Exccuﬁve,twho. will report directly to the Head'of . "

- “Alseparate ‘envirotmental man
set-up“under thé control 'of 3

“the. Organization.

“/The fu_ndsl‘ear_m\a:kcd‘ for environmetal ' protéction measures. (Capital tost of ‘Rs.. .~ -

- 15,000/~ & Reécurring costof -R§.'-0.60‘lakhs/ahnunijf'sbould'-be kept in ‘separate .
- account and shiould not be diverted for other > :
reported to the Mixis

purpose. Year wise _éxpexiditixrq 'shdpld be’ .
S,tl.’}"andkits’Regi_onal‘OfﬁcqlocatodatBangglpre,-" TreTmiiel s

“.offices of the Government who in turn has to display the same for.30 days frbrﬁ;ih
.- of receipt; B o . LT

... The "project authérities should. advertise .at least ‘in:'two ‘local *néwsp

 circulated, one of which shall be i the' vernacular language..of the Tocali ondert
* within 7 days of the issue of the clearance letter infbrming»dwt“thg ‘project-has ‘been .
_-accorded environmental cléarance aad a copy of the clearande leter is available with the.
. State Pollution Control Board and SEIAA,AR.. © o " T k

|

".The SEtAA‘;)r’gny other competent adﬁoﬁty may alfer/miodify thic. above conditions or
£ siipulate any'ﬁ;r_thergonditionin;the interest.of euvir'qz__merg protectio; [

Yi., The propo‘ném'shzill‘ébtﬁn all'other mandatory clearances from rc'§;$g¢iivc‘depénmmfs_ R

shall lie:with the: National Green -~
scribed unider Section 16-0f the

Any ‘appeal agamst this E;}vﬁlr‘ofx;in_ie‘h.}ka«l Clearanc :
" Tribuhal, if preférred; within a period of 30 days'as.

National Green Tribunal Act, 2010. ° s

N

- Concealing the Sactual dsta or Sl 10 comply with o :
- abéve may result in withdrawal of this clearance and attract action iirider the p omns
- *'of Envifonment (Protection) Act; 1986, T

say of the conditions méntioned

S L T . ‘UnderR.TI. Act 2005
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m ‘The SEIAA may revokc or suspend the order, 1f unplementation of any of the above

:X' ” . R ‘ condmons is not sausfacgo;y The SEIAA reserves the right'to alter/momfy the above

oondmons or stnpulate any furthier condmon in the mterest of env;ronment protecuon,

X The above condmons will be enfoxced Mtef-aha, imder the’ provisions of the Water

(Prevention & Control of Pollutmn) Act,’ 1974 -the’ Alr (Prevention & Control ‘of

Pollution) Act, 1981, the Envitroriment (Protection) -Act; 1986 and the Pubhc L:abﬂ_uy
Insurance Act, 1991 along with their, amendments and rules. -

- 8di- L Csal T s

MEMBER SECRETARY, - MEMBER, . . - cHAmMAN
., SEIAAAP. e SEMAA,AE.. | . .. SEIAAAP.

Tl

M]s.S.Knshua Reddy,Mg Parmer, e
- HLNo. 4/1/26, Naidupet, - o

. SPSR Nel]ore Dlstnct-524412

B P,h ‘9848487411, . ) i

tuy ».E-maﬂ chandrammera1§48@gmaﬂ cgm

Copy to:": '
L The Chanman, SEAC A P for kmd mfom:atxon. .
2. ThéMember Secretary, APPCB forkind mformahon
‘The EE, RO: Nellore, APPCB for informatiofi.

4. -The Regional Officer, MOEF&CC, GO, Chenaai for. ]und mformanon L
5.  The Secretary, MOEF&CC, GO New Delhi for kind information.’ Co
6. Momtonng cell MoEF&CC GOJ, New Delhx forkznd mformatxon :

‘»f R I/'lCFBO/I

, : Certnﬁed Co‘py Issued o .
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- State Level Envn‘onment Impact Assessment Authéri SEIAA .
Andhra Pradesh
., _Govetnment of India
Ministry of Environment & Forests
A-3. Industrial Estate, Sanathnagar, Hyderabad- 500 0_18.
REGD.POST WITH ACK.DUE
’ Dt:31,10.2016

Order No. SEYAA/AP/VSP-173/2015

Sub: SEIAA, AP - 20.153 Ha Silica Sand Mine of Sri.Y.Junaki Rami Reddy at

Sy.No.695/6, 695/9B, 695/10B, 695/11, 695/13, 695/14, 695/16; 695/17, 695/18 &
695/19, Momidi (V), Chillakur (M), SPSR Ne[lom Distnct, A,l’. — Environmental

Clearance — Expansion-Issued - Reg.

\\‘_..

This has reference to your application dated 17.09.2016 seeking Environmental Clearance
for the 20.153 Ha. Silica Sand Mine in favour of Sri.Y.Janaki Rami’ Reddy .at
Sy.No.695/6, 695/9B, 695/10B, 695/11, 695/13 695/14, 695/16, 695/17, 695/18 &

695/19,Momidi (V), Chillakar (M), SPSR Nellore District, A.P. It was reported that the
nearest human habitation viz., Varegali (V) exists at a distance of about 0.9 km from the
mine lease area. It was noted that the capital investment of the project is Rs. 25.0 lakhs and

capacity of the Project is as folIows

Mining of Silica Sand — 36,300 TPA to 88,128 TPA in 20.153 Ha.

The co-ordinates of the Silica Sand Mine are reported as following: |

- . |SLNo| North Latitude "« East Longitude
1.[14°1157.84"N T§0°351.08°E
2. [ 14° 11'57.44°N 80°3'51.34"E
3./ 14° 1154.28'N 80°35047°E
4. 14° 1153.27°N 80° 3'55.44"E
5./ 14° 11'56.54"N 80° 3'55.44"E
6.[ 14°115921"N " 80°3'56.16'E
7.] 14° 1156.65'N 80° 3'59.76'E
8.| 14°11'53.66'N 80°3'59.62"F
9.[14° 11'50.03°N 80° 358.25°E
10 14° 11'47.80'N 80°3'57.85"E
1] 14° 13'46.00'N 80°42.96"E Certified Copy Tssued
12 14° 1139.05'N 80° 40.91"E * Under RTL Act 2005
13 14° 1T'40.06'N 80° 3'55.69"}3./{U e '(LMMWJ‘? ;
14 14° 1142.11"N 80°34525'8 MW
' . Do ADMRG
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13 14°°11'39.73"N 80° 3’44.24"E
14 14°1 1'40.27"N - 80° 3'43.09"E
17 14° 11'5042'N 80° 3'47.56"E
1§ 14° 11'53.11"N © . 80°344.17"E
19 14° 11'53.11"N © 80°3'48.93"E
IL. Itis a-open cast mine. The total mine lease area is 20.153 Ha.

.

The groposa.l has been examined and processed in accordance with EIA Notiﬂcatién, 2006
and its -amendments thereof. The State Level Expert Appraisal Committee (SEAC)
examined the application, in its meeting held on 25.09.2016. The Representative of Project
Proponent and their consultant M/s.SV Envirolabs labs and consultants have attended the
meeting and requested for enbancement of production capacity from 36,300 TPA to 88,128
TPA. The mine lease was granted on 11.04.2005for 20 years. The Mining Plan was
approved on 10.03.2005 and modified Mining Plan approved on 23.04.2016 i.e., for 2016-
17 to 2020 21  @annual production 83,128 TPA. Existing mine issued with EC on
03.10.2013 for Silica sand — 36,300 TPA. The EC compliance report of MoEF Regional
Office, Chennai for the existing mine submitted vide Ir. dated 16.09.2016. There is a no
spring channel existing in and around to this mine. The Committee also noted that this mine
is covered under the MOoEF&CC, New Delhi Notification S.0.N0.2269(E), dated

-01.07.2016 as this mine’s lease was granted prior to 9% September 2013. The Committee

A.
1.

2.

3.

recommended for issue of Environmental clearance to this Silica Sand mining project for
quantity —88,128 TPA, duly stipulating a conditions that’ the project proponent shall
maintzin the setback distance of 50 meters on both sides of / from the any spring channel
and 7.5 meters buffer zone all around the mine lease area for greenbelt development. The
State Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
14.10.2016 examined the proposal and agreed with the recommendations of the SEAC. The
SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent
amendments issued under Environment (Protection) Act, 1986 subject to implementation of
the following special, specific and general conditions: :

Special Conditions: ) L ) '
The proponent shall scrupulously follow the guidelines stipulated by the SEIAA, AP on
Silica mines located in Nellore District.

Mining shall be restricted to one meter above the ground water tatfle.. o
Proponent shall establish permanent Ambient Air Qualit‘y Monitoring Station in nearby
Village and carry regular menitoring of ambient-air quality anq ensure that silica content
in ambient air is less than 3 ug/m3. : ] ) o .
Proponent shall maintain inventory of dug wells in the village and record its water levels

in every 3 months.

..Depth of mining shall be restricted to 2.5 mts from the stay level in the “minus - Z

direction. - o

Tn the mining lease area, if the mining depth already exceeds 2.5 mts, no mining shall be
ied in that area under any circumstances. } )

(';"al‘ar:project proponent shall maintain the setback distance of 50 meters on both sides of

spring channel/ from the spring channel if any and 7.5 m buffer zone all around the mine

Pa- gez of Lo CEI ﬁ“ed Opy SS ’
C ] sued
UndEI .R. ].I. Act ZCLJ
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lease area for greenbelt development. Mining"shall not be carried 50 mts on either side any
spring channel, if any, under any circumstances.

B. Specific Conditions:
a) Air Pollutxon -

i Greenbelt shall be developed anng the boundary of mining lease area w1th tall
growing frees, with the native species in consultatxon with the local DFO/Agriculture

Department.

Fugmve dust emissions from all the sources should be controlled regularly Water
spraying arrangement on haul roads, loading and unloading and at transfer pomts
should be provided and properly mamtamed

i

i, The proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoEF&CC, Gol on 16.11.2009.
iv. The following measures are to be implemented to reduce air pollution durmg
transportation of mineral:-
e  Roads shall be graded to mitigate the dust emission.
s -Water shall be sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to suppress dust.

v. The following measures are to be implemented to reduce Noise pollution:-

> Proper and regular maintenance of vehicles and other equipment
> Limiting time exposure of workers to excessive noise.
~ > The workers employed sha]l be provided with protection.equipment and
earmuffs etc.
> Speed of trucks entering or leavmg the mine is to be: limited to moderate’
speed of 25 kmph to prevent undue noise from empty trucks.-

vi. ‘Measures should be taken to comply with the provisions laid under Noise Pollution:
(Regulation and Control) (Amcndment) Rules, 2010; dt. 11.01.2010 issued by the
MoE&F, GOL to control noise to the prescribed levels. Workers engaged in operations of
HEMM, etc should be provided thh ear plugs/muffs.

b) Water Pollution:- N

i The source of water is Bore well. Total water requirement is 18.0 KLD. Out of that, 15.0
KLD is used for Dust suppression; 1.0 KLD is used for development of green belt; 2.0
KLD is used for domestlc purpose.

ii. .  Garland drain and sﬂtanon ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be utilized
for watering the mine area, roads, green belt development etc. The drains should be
regularly desilted, particularly after monsoon, and maintained properly.

ii. =~ Regular monitoring of ground water level and quality should be carried out by
) establishing a network of existing wells by the project proponent in and around project
area in consultation with Regional Director, CGWB, Southem Region, Hyderabad. Data
Certified Copy Issued
Under R.T.1. Act 2005
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iv.

V.

thus collected should be sent at regular interval to MoEF&CC, CGWA and CGWB :
‘Southern, Region, Hyderabad. : ’

Suijtable conservation measures to augment groundwater resources in the area shall be '

planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting,

* Permission from the competent authority should be obtained for drawl of ground water,

if any, required for this project.

¢) Solid Wastg -

i

iii.

ii.

iii.

iv.

Topsoil, if any, shall be stacked properly with pfoper slope with adequate measures and
should be used for plantation purpose. - : S

The following measures are to be adopted to control erosion of dumps:-

> Retention/toe walls shall be provided at the foot of the dumnps. :

> Worked out slopes are to be stabilized by planting appropriate shrub/grass
species on the slopes. - S .

Waste oils, used oils generated from the EM machines, mining operations, if any, shall
be disposed as per the Hazardous and other Wastes (Management, and transboundary
movement) Rules, 2016 to the recyclers authorized by APPCB. ’

The proponent shall ensure proper reclamation of mined out area in consultation with the
mining department. ’ -

" General Conditions:

This order is valid for a period of 20.0 years or the expiry date of mine lease period
issued by the Government of A.P or depletion of reserves as per SEIAA Guidelines
whichever is earlier. )

“Consent for Establishment” &v “Consent for Operation” shall be obtai‘nefi from Andhra
Pradesh Pollution Control Board under Air and Water Act to carry on mining.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shal.I be
carried out without prior approval of the SEIAA, AP/ MOEF&CC, Gol, New Delhi, as
applicable. :

The half-yearly compliance teports in respect of the terms and condfﬁons stipulated in
this order & monitoring reports-'shall be uploaded in the website of the project
periodically. It shall simultaneously be submitted in hard atn_d soft copies to the SEIAA
and Ministry’s Regional office, Chennai on 1% June and 1% December of each calendar

year.

.,

i

Fege fof  Certified CopY 1ssued
: | Under R.TL Act 2005

’ ‘/(D* ..’}:.ﬂ.uﬂq&hl’)..l&mw .

ADM &G’
SPSR Nellore

. alree s e

15



e

= ~

v. Officials from the Regional Office of MoEF&CC, Chennai and APPCB vy_ho would be
monitoring the implementation of environmental safegua.rds should be given full co-
operation, facilities and documents/data by the project proponents during .theu'
inspection. A complete set of all the documents shall be submitted to the CCF, Regional
Office to MoEF&CC,Chennai. '

vi.  Four ambient air quality-monitoring stations should be established in the core ZOone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board. : '

vii.  Data on ambient air quality should be regularly submitted to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months. )

viii.  Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safefy and health
aspects. )

ix.  The project proponent shall ensure that no natural watercourse and/or water resources
- shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

X. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due fo exposure to dust and take corrective
measures, if needed.

xi. A separate environmental management cell with suitable quaﬁﬁed personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization. .. .

xii.  The funds earmarked (Rs. 62,500/-) for environmental protection measures should be
kept in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located at
Bangalore. : C . .

xiii. The project proponent shall submit the copies of the environmental clearapce to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt. ) . '

xiv. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concemed,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P. .

xv.  The SEIAA or any other competent authority may alter/modify the above. cqnditi ed |
stipulate any further condition in the interest of environment protection. Eﬁ%ﬁegp% S,‘;’gts;%OS )
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xvi.  The proponent shall obtain all other mandatory clearances from respective departments.

- xvii. © Any appe_al' against this Environmental Cleatance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010. ' ' '

xviii. Concealing the factual data or failure to comply w1th any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986. o

xix.. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xx. The above conditions will be enforced inter-alia, under the provisions of thé Water
(Prevention & Control-of Pollution) Act, 1974, the Air (Prevention. & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

Sd/-. . . Sd/- : . Sd/-

- MEMBER SECRETARY, MEMBER, : CHAIRMAN,
SEIAA, AP. SEIAA; AP. SEIAA, AP.
To
Sri.Y.Janaki Rami Reddy, Mg. Partoer,
Varagali (V & Post),
Chillakur (M),
SPSR Nellore District-524101.
Ph.9989900400
E-mail: saranreddy99@gmail.com.
Copy to:’ ‘ _ .
1. The Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind information.
3. The EE, RO: Nellore, APPCB for information. . ]
4. The Regional Officer, MOEF&CC, GOI, Chennai for kind mfo_rmanon.
5, The Secretary, MOEF&CC, GOI New Delhi for kind information.
6.

Monitoring cell, MOoEF&CC, GOJ, New Dethi for kind information.
' /IT.CFB.0//

ENVIR%%ENTAL ENGINEER (EC)

o
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State Le\'(:*!‘El— "

LSEIAA) o 1
 Andhra Pradesh A”)’)W}(M?Jl@ﬂ M%’
yivironment, Forests & Ciiaeeerange -1

Government of India
ar Sunrise Hospital, Pushpa Hotel Centre, @ i
t, Kasturibaipet, Vijayawada-520010. < Po,‘yg,g

\-<

Ministry

D.No.33-2
Cha’la.

~ VY

ST WITH ACK.DUE

Dt: 15.10.2018

:ﬁéts. —\31

Order No. SEIAA/AP/NLR/MIN/OSIZ017

SEIAA, AP — 4367 Ha. Si’Ii; nd Mine of M/s, D» Vinay Kumar Reddy at
Sy.Ne. ‘553/2, 555/2, 56512, 5 2, Ballavolu (V), Chillakur (M), SPSR Nellore
District, Andhra Pradesh — Enviconmental Clearance - Reg.

~ Sub:

L. This has reference to your application submitted through online on 27.09.2017 and
- .- "information submitted on 25.07.2018 (SIA/AP/MIN/69926/2018), seeking Environmental
Cleatance for the 4.367 Ha Silica Sand Mine at:Sy. No. 553/2, 555/2, 565/2, 568/2,
. * Balldvelu (V), Chillakur (M) SPSR Nellore District, Andhra Pradesh in favour of
"o Ms. D Vinay Kumar Reddy. It was reported that the nearest human habitation viz.,
+ + Ballavolu (V) exists at a distance of about 1.6 km from the mine lease area. It was noted
. that-the capital investment of the project is Rs.20.0'Lakhs and capacity of the Project is as
tfollows: :

Mining of Silica Sand - 33,660 TPA ifi4,367 Ha.

S ‘,Thé;(‘:bmrdinates of the Silica Sand Mine are as foHowihg:

SLNe North Latitude | East Longitrde

SR 1. 14° 7'57.22"N 80° 3'49.50"E -
e 2. | 14°75740'"N_ | 80°3'50.65°F
o 3. 14° 7'56.96"N ' 80° 3'56:83"E

: 4. 14°7'S524"N | 80°3'53.49"E

. ’_ s, 14° 755 31"N 80°3'53.35'E -
1 6. 14° 7'52.61"N 80°3'54.43"E -
7 14° 7'52,14"N 80°3'53.21"E-

3. 14° 745 88"N_ 80°3'54.65"E

9. | "14°73932°N . 80°73'56.99"E

10. | 14°735.04"N - 80°:3'58.93"E

0 II It is an open cast semi-mechanized mine. Life of mine is 7 years. The total mine lease

... areais 4.367 Ha.

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its ;ajmgr_x_dments thereof. The State Level Expert Appraisal Comthittee: (SEAC) examined the
appliqa‘tipn’, in its-meeting held on 24.08.2018. The project proponent, and their consultant Ms.
SV Enviro Labs & Consultants have attended the.fheetmg -and presented their proposal. The
'Ccmmittge noted that this is 2 new Silica Sand Mine. The niine lease was granted vide letter
dated 24.11.2011 for mining lease for a period of 20 years. The mining plan was approved on
‘ 06_.‘0252917-. The Asst. Director of Mines & Geology, Nellore vide létiter dated, 30.03.2017, stated

that there are 58 mine leases in the surrounding of this proposed mine in the chain of ’SOO m
distance from these mine leases under cluster in the Chilakur Manda] , SPSR Nellore District.
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" Out of 57 mine 1ine leases were granted before 9" Septeniber 2013 zm'd the other 4 are
(1)1;; ‘i leases "(5:.3”67 Ha. , 4.75 Ha,, 4.48 Ha. & 4.977 Ha. ) dncluding this proposed “’C‘;‘i
- X;ase with a total extent of 18.574 Ha, and is < 25 Ha. Hence, the present proposal comes un. é ‘
category ‘B2 project. The project: proponent submitl‘e.d t}.xe d}lsterf‘v.EMP.;The ‘prfoposed Pro;eu.
falls under Item No. 1(a) of the dule of the EIA Notification »_»2006- (i). Mining of minerals
(<100 ha of mining lease area i ect of non-coal mine lease). The Committee reFommended
for issue of Envirommental cl ce to this proposed Silica Sand mining project for the
production. quantities: Silica San 33,660 TPA, duly stipulating a condition that th{:‘ project
proponent shall maintain the setback-distance 7.5 meters buffer zone all around !;he. mine lease
area for greenbelt development and other conditions are to be fulfilled. The project proponent
shall allocate sufficient funds for implementation of CSR activities as committed by the
proponent/representative along with the EMP. The State Level Environment Impact Assessment
Authority (SEIAA), in its meeting held on 24.09.2018 examined the proposal and agreed with
the recommendations of the SEAC. The SEIAA, A.P hereby accords Environmental
Clearance to the project as mentioned at Para -No. I-under the provisions of the EIA
Notification 2006 and its subsequent amendments issued under Environment (Protection) Act,
1986 sibject to implementation of the following special, specific and general conditions:

A. Sp’e%ia§';C6nditions: R 5
i. The, pro‘}:éc'-t‘:p,r:oporient shall maintain the setback distance 7.5 ‘meters buffer zone all around
the ixli-l;é le':i:s"é. area for greenbelt development and other conditions are to be fulfilled.
ii. The p:é;gj'g‘&,@;ppone_nt shall allocate sufficient funds for implementation of ‘CSR activities as
con,imiti,iléd".By}}dw.e proponent/representative along with the EMP. - :

B. Specific Conditions:
a) Air Polluiion:- '
i Greenbelt shall be developed along the boundary of mining lease area with'tall growing
i rees, with the native species in corsultation . with' the local DFO/Agriculture
.~ Department. : ' ,

i, Fu'gi.t%ve_ dust emissions- from all the sources should be controlled regularl}f. Water
-spraying arrangement on- haul roads, loading and unloading and at-transfer points .
should be provided and properly maintained.

iii. The proponent shall take appropriate measures to ensure that the GLC shall comply
+ with the revised NAAQ norms notified by MoEF&CC, Gol.on 16.11.2009.

g

iv. The following measures are to be implemented: to reduce air pollution during
transportation of mineral:- : . '
®  Roads shall be graded to mitigate the dust emission. :
K °  Watef shall be sprinkled at regular interval on the méin haul road and other
. service roads by water sprinklers to suppress dtist.
v.  The inllowirg measures are to be implemented to reduce Noise pbﬁution:— .
> Proper and regular maintenance of veliicles and other eql;ipzﬁent :
> Limiting time exposure of workers to excessivenoise,
»  The workers employed shall be provided w{’t}_’x prqiection equipment and
>

earmuffs etc. _ :
Speed of trucks entering or leaving the mine:is to be limited to moderate

“speed of 25 kmph to prevent undue noise from gmpty trucks.
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The half-ycarly compliance rdpoftsin respect of the teems -an(l/x';%ldili(ms .\"\i})l.}}i}i(‘iii i 3
this order & monitoring reports shajl be uploaded in the website ol the project
periodicall ) 1t shall simultangously be submitted in hagd and soft copies ta the SELAA,
A.P.. District Collector and Minisuy's Regional pffice, Chennai on 1% June and 1%
December of each calendar year., ,

Officials from the Regional Office of MoEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board who
would be monitoring the iniplementation of environmental safeguards should be given
full co-operation, facilities and documents/data by the: project proponents during their
inspection. A complete set of al] the documents shall be submitted to. the CCF, Regional
Office to MoEF&CC, Chennai.

Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensifive targets and frequency .of monitoring should bedindertaken in consultation with
the State Pollution Control Board. _

vii. - Data on ambient air quality should be regularly submitted to the-l\/lihis‘try including its
:"Regiohal Office located at Bangalore-and the State Pollution Control Board/ Central
Polliition Control Board once in six months. ° ‘ .

iv.

V.

vi.

. Pel‘éfommel working in dusty areas should wear protective respiratory devices and they

viil.
. sholld alsc be provided with adequate training and information on safety and health
L asdpeets, -
8 P .
ix. “The project proponent shall ensure that no natural watéreourse and/or water resources
;- shall be obstructed due to any mining operations. Necessary safeguard measures to
" . - piotect the first order streams, if any, originating from the:mine lease shall be taken.
x. Occupational health surveillance program of the” workers should be undertaken

periodically 1o observe any contractions-due to exposure to dust and take corrective
measures, if needed. ' .

xi. - Alseparate environmental management cell with suitable:qualified personnel should be.

" set-up under the control of a Senior Executive, who will teport directly to the Yead of
the Organization. ' : ' :

xii. The funds earmarked for environmental}protecﬁon measures (Capital cos of Rs.0.2
Laklis & Recurring cost of Rs.0.8 Lakhs/annum) should be kept in seps -ate account
and should not be diverted for other purpose. Year wise expenditure shoul! be reported
to the Ministry and its Regional Office located at Bangalore. o

xiii. At least 2% of the total project cost shall be allocated :for Cozper .te Environment
Responsibility (CER) and item-wise details along with tirtie bound & ion plan shall be
prepared in accordance to the MoEF&CC’s office Memorandu " lo 7. No.22-65/2017-

o IA.III, dated.01.05.2018 and submit to the SEIAA, A.P and Miai ; .y’s Regional Office,

Chennai. ;
N H

xiv. The project proponent shall submit the copies of the euvironmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodi«3 in addition to the relevant
offices of the Government who in'turn has to display the sapiz for 30 days ff,bm the date
of receipt. : )
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Measures should be taken 1o co
(Regulation and Control) (Amendment} Rules, 2070; dt. 11.07.2010 issued by the
MoE&F, GOI to control noise to the preseribed Jevels. Workers engaged in operations
of IEMM, etc should be provided with car plugs/muffs.

b) Water Pollution:-

1.

ii.

i

v,

The source of water is Bore well. Total water requirement is 13.5 KLD Out of that 10.0
KLD is used for dust suppression; 2.0 KI.D is used for-development of green belt; 1.5

KLD is.used for domestic purpose. '

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit 1o arrest {low of silt and sediment. The water so collected should be utilized
for watering the mine area, roads, green belt development etc. The drains should be
regularty desilted, particularly after monsoon, and maintdined properly.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells by the project proponent in and around project

. - area in consultation with Regional Director, CGWB, Southern Region, Hyderabad. Data

this goflected should be sent at regular interval to MoBF&CC, CGWA and CGWB,

. Svuthern, Region, Hyderabad.

' Si}i’tabl__@ conservation measures to augment groundwater resources in the area shall be

planped- and implemented in consultation with Regiongl Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting.
qumxss;on from the competent authority should be obtained for drawl of ground water,
if'any; vequired for this project. :

¢) " Solid-Waste :-

ii,

iii.

iv.

i

il.

Topsdil, if any, shall be stacked properly with proper sloge with adequate measures and
should be used for plantation purpose. .

;. The fbllowing measures-are to be adopted to control erosioh of dumps:-

"> Retention/toe walls shall be provided at the foot of the dumps.
> Worked out slopes are. to be stabilized by planting appropriate shrub/grass
Species on the slopes. o
Waste oils, used oils generated from the EM machines, mining operations, if any, shall
be disposed as per thie Hazardous and other Wastes (Management, and transboundary

movement) Rules, 2016 to the recyclers authorized by APPCRB.

The proponent shall ensure proper reclamation of mined put area. in consultation with
the mining department. - ’

General Conditions:

This order is valid for a period up to 7years or the'expiry date of mine lease period
Issued by the Government of A.P or exhaust of reserves as per SEIAA Guidelines
whichever is earlier. o ;

“Consent for Establishment” & “Consent for Operation” shall be obtaffled from Andhra

" Pradesh Pollution Control Board under Air and Water Act to-carry on mining.

Np change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoEF&CC, Gol, New Delhi, as
applicable. ’ .
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xv. The project authoritics should advemtise at least in awo ‘oul newspapers widely
circulated, one of which shall be in the vernacular language of the lecality concerned,
within 7 days of the issue of the clearance letter inforping that the project has been

accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, AP ‘

xvi. The SEJAA or any. other competent authority may allcr/modxty the above conditions or
stipulate any further condition in the interest of enviromment protection. .

xvii. The proponent shall obtain all other mandatory clearances from respective departments.

xviii. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if prcferred within a period of 30 days as pregeribed Lmd(,r Section 16 of the
National Green Tribunal Act, 2010.

xix. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and aftract action under the provisions
- . of Environment (Protection) Act, 1986..

'SEIAA may revoke or suspend the order, if implementation of any of the above
, (:ondm,ons is not satisfactory. The SEIAA reserves.the right to alter/modify ‘the above
' ¢ondmons or stipulate any further condition in the interest'of environment protectmn

Thc above conditions will be enforced inter-alia, under the provisions of the Water

(Preve‘ntxon & Conirol -of Pollution) Act, 1974, the Air (Prevention & Control of
K Pol}uuon ) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
N Ins rance Act, 1991 along with theu amendments and rules.

Sd/— Sd/- . Sd/-
MEMBER SECRETARY, MEMBER, - CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. ’ . SEIAA, A.P.

‘To'-'

Mis. D. Vmay Kumar Reddy,

Ballavolu (V), Chillakur (M),

_ SPSR Nellore District-524101,
Ph.9441847833

~IIT.C.E.B.O//

P M,

SENIOR ENVIRONMENTA NGINDE &
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

EFS&T Department - Notify the A.P. Pollution Control Board, Vijayawada as the
Monitoring Agency to monitor compliance with the terms and conditions of
Environmental and CRZ Clearance (s) granted by the SEIAA and DEIAA -
Notification - Orders - Issued.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SEC.I) DEPARTMENT

G.0.MS.No. 120 Dated: 01-11-2018.
Read the following.

From the AddI.PCCF (Central), MoEF&CC, Gol, Regional Office (South Eastern
Zone), Chennai, Lr.F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt.
12.09.2017.

&&&
ORDER:

The following notification shall be published in an Extraordinary issue of the
Andhra Pradesh Gazette; Dated.01.11.2018.

NOTIFICATION

In pursuance of the Ministry of Environment, Forests & Climate Change,
Letter F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 12.09.2017,
the Governor of Andhra Pradesh hereby notify the Andhra Pradesh Pollution Control
Board, Vijayawada as the Monitoring Agency to monitor compliance with the terms
and conditions of Environmental and CRZ Clearance (s) granted by the State level
Environment Impact Assessment Authority and District level Environment Impact
Assessment Authority of Andhra Pradesh, with immediate effect.

2. The Member Secretary, Andhra Pradesh Pollution Control Board shall take
further necessary action in the matter accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

G. ANANTHA RAMU
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Member Secretary, A.P. Pollution Control Board, Vijayawada
The Member Secretary, SEIAA, O/o Andhra Pradesh Pollution Control Board
All District Magistrate & Collectors in the State
Copy to:
The PS to Minister for EFS&T
The PS to Principal Secretary, EFS&T
The Law (G) Department
The MoEFS&CC, Regional Office (South Eastern Zone),
1%t & 2" Floor, HEPC Building No. 34,
Cathedral Garden Road, Nungam Bakkam, Chennai.

//FORWARDED:: BY ORDER//

SECTION OFFICER
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